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CALLING ATENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED INCREASEING INCIDENTS OF
MURDER, LOOT AND MISBEHAVIOUR PER~
PETRATED ON MARWARIS

SHRI BHIKHU RAM JAIN
(Chandni Chowk): Sir, I cal] the
attention of the Minister of Home
Affairs to the following matter of ur-
gent public importance ang request
that he may make a statement
thereon: —

“The reported increasing incidents
of murder, loot and misbehaviour
perpetrated on Marwarig in Orissa,
Bihar, Assam and other parts of the
country.”

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
{SHRI YOGENDRA MAKWANA):
Sir, it is regrettable that the fall out
of Assam agitation has had jts echo
in several other parts of the country
giving rise to parochial, regional and
chauvinistic tendencies.

2. Stray incidents of alteration and
assault were reporteq from Sambalpur
town in Orissa on 21st September,
1980, between g5 group of students
and a group of Marwari youth in
connection with collection of food,
money etc. for the flood affected per-
sons in the area. The situation took
an unfortunate turn in the subsequent
days resulting in organised proces-
siong and attacks on shops and estab-
lishments of the Marwari community
in different parts of Orissa. Govern-
ment of Orissa took action to effec-
tively deal with the violence and to
contain it from spreading to different
parts of the State. Police had to open
fire on violent mobs at Binnika re-
sulting in death of two persons. The
agitation culminated in Sambalpur
bandh on the sixth of October but the
situation was brought under control
by the State Government. Central
Assistanve was rushed to Orissa to
sesist the State administration.
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Sporadic incidents, however, continu-
eq to take place. The All Orissa Stu.
dents Action Committee has given a
ca]] for Orissa bandh on the 5th
December. State Government is
taking suitable measures to deal with
the situation. Additional Central
assistance has wlso been despatched,

3. In Bihar, wal] writings had ep-
peared in Patna and Bhagalpur
against Marwaris. A procession was
taken out in Kishanganj by students
shouting anti-Marwari slogans. The
procession was dispersed. The State
Government is taking adequate steps
to protect the life and property of the
Marwaris wherever necessary,

*

4. Our Constitution guarantees to
every citizen in this country irres-
pective of caste, community, religion
or place of birth right to pursue his
profession any where in the country.
Singling out any community in this
country for meeting out threat and
harassment is, therefore, totally un-
constitutional, is against the gpirit of
national integration and deserves con-
demnation from every quarter Agita-
tions of this type are engineered by
elements who are either misguided or
are keen to create fissiparous tenden-
cies and weaken the nationa) fabric.
Government will spare no efforts to
contro} such tendencies and deal effec-
tively with such agitations. The State
Governments have been alerteq and
requested to take adequate precau-
tionary measureg to maintain law and
order and to protect life and property
of all communities.
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SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Under rule 376, 1
am on a point of order. Although it
was not proper, the hon  Deputy
Speaker, while he wag in the Chair,
the other day, had expunged things
when some member mentioned the
name of a party only. How are you
allowing him to mention the names
of the political parties?
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SHRI YOGENDRA MAKWANA:
In my statement I have tried to give
the information which jg available
with me. However, the hon, mem-
hers also have said that the incident
is condemnable and the Government
has taken immediate action.

AN HON. MEMBER: What action?

SHRI YOGENDRA MAKWANA:
That wil] come. You hear. You are
not prepared to hear angq you ask me
“what action”. Immediately after
knowing the incident...
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SHRI YOGENDRA MAKWANA:
Immediate]y after the incident came
to our notice, the Home Minister had
a talk with the Chief Minister, I
also wrote a letter to the State Gov-
ernment and then it wag immediately
controlled. The hon. member has put
some specific questions to which I
wou!d like to reply.

The first question which the hon.
member has raised js about loss of
property etc. on 20th  September.
On 28th September, 1980, students of
Bolangir college turned violent and
burnt ten houses, two oil mills, one
rice mil] ang 11 vehicles belonging
to Marwaris besideg Jooting a num-
ber of shops in the town.

Regarding the visit of the Home
Minister to the State, I would like to
inform the House that we have given
instructions to the State Government
on telephone immediately after the
incident. Instructions are also being
jsued. A letter is also being sent by
me. So, there js no need of visiting
the State by the Home Minister at
thig stage. However, if it is found
necessary, we will visit the State. The
hon. Member has requested that he
should be taken along with. He can
alsp accompany us when we go there.

Regarding the Charter of Demands
by the students and the action taken
by the Government, the studentg have
submitted 8-Point Charter of
Demands.

The first is regarding stern action
against business-men responsible for
assaulting students at Khetrajpur in
Sambalpur District. The State Go-
vernment have informed that three
police cases have been registered in
connection with the assult on students
of Sambalpur on 21st September. In
these cases, the suspected persons have
been arrested and forwarded to the
Court. The student leaders had given
a specific list of 18 persons who we.re
alleged to be the assailants. This list
wag given only on the 17th Oc'tober
Tt jg seen that 13 persons out of this
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list have since been arrested. The
students themselves have expressed
doubts about the identity of <three
more persons. So, the gquestion does

not arise about the arrest of these
persons,

The second demand i5 regarding
firm action against business-men in-
dulging in black-marketing, profiteer-
ing and hoarding. Government have
taken g number of measures to pre-
vent black-marketing and hoarding of
essential commuodities. As a part of
this, raids of business premises of
unscrupulous businessmen have been
conducted from time to time in all
parts of the State. For example. t a
number of raids conducted in Sam-
balpur district 37 erring business-men
have been hooked and 17 prosecuted
since 1-4-80. Property worth Rs. 4
lakhs has been confiscated, Similar
action has also been taken in other
districty of the State inciuding Sun-
dargarh, Bolangir, etc.

The third demand ig about the un-
conditional release of arrested stu-
dents and withdrawal of caseg against
them. As regards release of arrested
students and people in Sambalpur dis-
trict, all arrested students and other
people have been released on bail. In
Bolangir district, all students have
been released on bail. Only 9 other
persong in judicial custody are await-
ing release by the Court. The ques-
tion of withdrawal of cases would
arise after completion of investigation.

The fourth demand jg about exemp-
tion of students of flood-affected areas
from payment of tuition and exami-
nation fee for one year. Thig is the
main demand of the students. Go-
vernment have already decided to
exempt tuition fees for all students in
the flood affecteq areas. The ques-
tion of exempting examination fees
for studentg from these areag would
be considered sympathetically.

White papers and exercise books
for students of schools and colleges
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are also being supplieq at concessional
rates. Wherever the educationa] in-
stitutions have a hostel or a canteen,
essential commodities like sugar,
kerosene etc. are being supplied at
controlled rates.

As regardg facilities to be given to
the people affected by flood it may be
mentioned that Government have al-
ready raised the house building
advance for fully and partially col-
lapsad houses. They have also
announced allotment of house build-
ing imaterials like bamboo etc. at
conckssional rates through the Forest
Corporation. Rehabilitation and Test
Relief Programme in all 10 flood-
affected districts, including Sambal-
pur, Bolangir and Kalahandi are
being undertaken. There is no dis-

crimination between flood affected
areas.

The fifth demand is for the revision
of the decision to increase bus fares
and more than 50 per cent concession
to the students for travelling by bus.
The State Government have given
concession to students in bus fare to
the extent of 25 per cent. At certain
places, like Rourkela, where the col-
lege is located at 5 considerable dis-
tance, higher concession has been
given.

The gixth demand is for adequate
compensation to the families of the
deceased, who were killed in police
firing at Binka, and also to the injured
students, Ag regards payment of com-
pensation ty the victims of the police
atrocities, there are no guch vicitms
in Sambalpur district. In respect of
Bolangir district, the family of the
person who died in firing at Binka bag
been given Rs. 5,000 from the Chief
Minister’s Relief Fund. The other in-
jured person hag also been given 2
grant of Rs. 1,000/- from the Chiet
Minister’s Relief Fund.

The seventh demand is to check
price rise and supply of essential
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commoditieg through fair price ghops.
The State Government have recent-
ly formed a Cvil Supplies Corpora-
tion to ensure availability and proper
distribution of g larger number of
essential commodities, So, all the
demands which were made by the
students in the charter of demands
have been satisfied and fulfilled by
the State Government.

The final question was whether there
is any hand of some political persona-
Jities in this. Yes, there is some hand
of political persons.... (Interruptions)
and they have played a major role in
inciting the students both inside and
outside the campus., which resulted in
bad relations between the students and
the business community.... (Inter-
ruptions).

12.39 hrs,
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